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ment of Revenue) together with
Explanatory Memoranda thereon:—

(i) G.S.R. Nos. 790(E) to 792
(E), dateq the 30th December,
1977,

(ii) G.S.R. No. 795(E), dated
the 31st December, 1977.

(iii) G.S.R. Nos. 49(E) to 51(E),
dated the 28th January, 1978,

(iv) G.S.R. No. 53(E), dated
the 30th January, 1978.
[Placed in Library. See No.
LT-1515/78 for (i) to (iv)],

(v) GSR. No. 83(E), dated
the 3rd February, 1978. [Placed
in Library. See No. LT-1577/78].

CALLING ATTENTION TO A MAT-
TER OF URGENT PUBLIC IMPOR-
TANCE SITUATION ARISING OUT
OF MOUNTING DISCONTENT
AMONG INDUSTRIAL WORKERS
IN SONEPAT AND FARIDABAD

MR. CHAIRMAN: Now Calling-
Attention. ..

sit wq fag  (gfeator) @ =fwq,
g #¥ S afew fam ¥ sawr gar
ST | & A {3 2gd A AR 1 FE
A AT ST FT FEATET FT gH AL
Ty

MR. CHAIRMAN: Honourable
Member, it will be taken up after the
Calling-Attention. If you want to
say something about the statue and
all that, you can do so at that time.

SHRI N. P. CHAUDHARI (Madhya
Pradesh): No, that should be taken
up first.

MR. CHAIRMAN: First the Calling-
Attention has to be taken.

SHRI N. P. CHAUDHARI: Calling
Attention is a big affair. It is time-
zonsuming. So this affair shoulq be
taken up first. This is the normal

’

[ 21 FEB.

1978 1 to a matter of 90

urgent public importance
procedure which has to be adopted.
Calling-Attention will be taken up
later on,

MR. CHAIRMAN: Under the Rules -
it has to be taken up after the Calling-
Attention. If you want the correct pro-
cedure to be followed, then please see
the Rules.

SHRI N. P. CHAUDHARI: But the
practice is...

MR. CHAIRMAN: No, the Rule is
this. ..

AN HON. MEMBER: The Rule
must be suspended,

MR. CHAIRMAN: I do not think it
is so important that the Rule must be
suspended, But I have allowed you
to speak on that subject after
the Calling-Attention...

SHRI N. P. CHAUDHARI: T would
like to submit that normally we have
been taking up Special Mentions first
and then the Calling-Attention because
it takes a lot of time,

MR. CHAIRMAN; There is no Spe-
cial Mention today. Since one or two
of you wanted to mention it, I have
allowed it.

SHRI N. P. CHAUDHARI: It is a
very important question,

-

MR. CHAIRMAN: But Rules must
be followed howsoever important the
subject-matter may be.

SHRI N. P. CHAUDHARI: At times
we can suspend the Rules.

MR, CHAIRMAN: No, no. Now
Shri Bhola Prasad on the Calling-
Attention. ..

st sy fag : =g, § Fgar =@
g

MR. CHAIRMAN: You are allowed

after this. Yes, Mr. Bhola Prasad.
sft sye wag (fagre),  @wmafa
s, & mroEr gawfa § aEes T
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[t sraT T70F]

FORMERE T aqudi g A9ge (At
T@ ATAI A FACGET qgT Aog
& fag Wi wgzem W HEANE
IqrET 7 9 fagw S@w g &
For WEfE wegd A del gu
wedig & S ferfa &7 o duda
FIT TAT T AGT T AT ATHET FIAT

g1

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND PAR-
LIAMENTARY AFFAIRS (DR. RAM
KRIPAL SINHA): Sir, presumably
reference is to the recent trouble in
the Indian Dyes Chemical Organisa-
tion, Bahalgarh, Sonepat and Auto
Pin (India) Ltd., Faridabad. The
matter falls essentially in the State
Sphere and comes within the jurisdic-
tion of the Government of Haryana.

According to availaple information,
on February 11, 1978 a number of re-
trenched workers of Indian Dyes
Chemical Organisation, Bahalgarh,
Sonepat, who were resorting to
‘Dharna’ outside the factory gate are
reported to have assaulteq the owner
of the factory who had earlier slapped
one of the retrenched workers. The
General Manager of the factory fired
two rounds from his gun to rescue the
owner as a result of which six workers
were injured. A trade union official
who was also injured is reported to
have died on February 12, 1978. The
owner of the firm who was galso re-
moved to the hospital is stated to be
out of danger. Prohibitory orders
under Section 144 Cr, P.C. have been
promulgated and the situation is re-
ported to be under control.

As for the trouble in Auto Pin
(India) Ltd.,, Faridabad, according to
available information, about 130 wor-
- kers are reported to have been grrest-
ed following a clash between rival
factions of workers on February 15,
1978, It is also reported that a section
of the workers had been agitating on
the issue of delay in the disbursement
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of bonus. The matter has been
brought to the attention of the State
Government who are seized of the
matter.

As I have already explained, the
matter falls esséntially in the State
Sphere and it would be desirable to
leave it to the Government of Har-
yana to sort it out. We too are in
touch with the situation and, if called
upon, would lend whatever good
offices we can to secure an gmicable
resolution of the disputed issue(s)
and resumption of normaley in the
two units as quickly as possible.

st W woE o gumfa wEiET,
SqT 7FY wgiey ¥ oY garar fF ara
F 3fem srzw Ffawa amtAEsTT 7k
et fm (dfs) fafues, wdemme
F AT A FAT 50-60F AT H Y
11 FE<r &1 onifaqer a0 § g
TRI
[MR. DEPUTY CHAIRMAN in the
Chair.]
Fgr drg-drT § GEAET T FTOAY
Fiferw g€ afw Aa9de ¥ gaarfean
F T S gwATT W g I 9%
Asrie a7 Fx & fadr dare =) g,
FEHT geara & oAl 47 qearg a4 &
gara 9% faaar a9z & 7 faae @«
R AT HX faasr ag & ag wifaqr
TOF & 9947 & W A ) 3q9F Herar
F§ o O wewr WY g o famay
ag ¥ g7 AAwHe I W § AT I9%
F&aT AT AT F, T AT A T THCH
AU F FC GHAT FI &I F1E @
mAwFAr g1 | AfwT 5T s wrifager
TOF § oA 3F g AAGA F IO
FAeI F AEITaHF, ) STo THo WewT
T gz et qaré frad w1 uF a9g7
fim=r w3 T weEE ¥ s
HIT o1 G&d T §1 T4 | 5T AAGL
foaefoqe & ¥, @&t § @z ¥ @
Ao & gfrrEs =1 ¥ wagd ¥
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a4 W ST FL, ITF R A
e far | IR Sl #Y,  SHEY
o Fou § @i wT, anR
frrer %% St & fier 7k g7 gfqaw
F LA FA ATTA TAT FT 7T AT,
ST 75 a9 FT I AV § IAw A ey
AT | 9 0T A FAT FAeqT H HTqqTeT
Frftggd i afrmmag 3 @ o &
q1E AT FTHIT AT g9 &7 J) § Wy
FATY a1 FIAA FACA AASE AT IAH
1St F fgars #1% Frears 7@ # 0
3w AFEY 1 g1 e w1 forar
T 70 79ER frrear w5 fay w
T & 45! # 98 o I g g
ag 39 919 71 39O § fF g Aawde
TR gferm 11 T § wifs @ a7
gIA & @ ¥ @ agt gfew g5y ¥ @
qeT Y WS o | gfeg #Y OfeeT Tt a3
AT ANE o, U 11 BEE &0
gag gfew Fr oifeesT ger & 1) a=y
feafa & & ag svar sgar g & o9
TN AT aF gfem & afeaT ag
) ANE T @ 11 s #:7 fowm
fa ag et g€ 9o fam ay #90 gv
& 77 uwT waww ag & 5 gfaw
F T FASrHe w aTfrw g1 T oA ;W
Y wifwer & qattas gfag & afeew
gETE T [ IF A 10 T FALA
FAST § AT TEAT T8 HI 9% qT2
Tt 3 gt AT e g9 gage A
T AR Al qEE gY, I9F i
sarefaat g8 | 9% amawz W S
"o F1 T fay 14 | G grea
¥ ownm @R gfaa & fagers &g
FEATE FO0, Fae F faors w1
FIHATS, FT ! GCHTL F AT qF T8
faams #1¢ FEars & T8 # 7

SITehT

T avg 4, Suawta S, wAET-
= " 15 A & #e fomm dfear
Sfafude & A9die ¥ quy st & gra
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gl T wuwE gwen e fod
17 HET 910 §U | TF T TF A19ar
g1 38 9 o gham & gfew 7 ey
7 WATAZ F FEN T I, FqT 7Y
HEET ¥ W ATAT E, 130 Wagd &
farcraT fFaT 1gaeT FRE AT BT &
FRoriee W TeEt & faes gfem 7w g
qiT 7E 1 | KO HIX FAOT &
S W TFHL FT AT & @I § IT%
Fod AgT & THIN AIGA § W qEE
2 T geATC IA G R 8 99 fr TwE
Ty MfSTaTaTe § 5HY FHTT T FTATG g
TEY § | T qEAHT F HIOT qIGU §
I FEAw § WX I8 AEAW wwar
ST ERTE | dAwree WX Ifed w1 arfaer
¥ awgdt o g fRy a7 7§ § afew
TTHTC T TCF J Faoraee & faams ar
et & faerd wwar gfaw F faers
FTE FTAATAT TET BT AT G | TWHT
aeT ag & 6 39 37 T qaH aIET
wfeat & mrfowi, Tt W gfaw
sfaerrfEl &1 @1g 3 Wr & HIX ITHT
agrar fear &1 <@r & foa+r awg ¥ &
T geATd g1 W g HawaaT g
T gearn # fau a8 @ faeer
g1 & ST wEa g R R A oEA
geATl & Hay A ;T FHAET F L,
ag v foFar 9 ? :

To W o fag : STawalg
ENEd, WA 9360 F q T qGT 9%
JoTT & 99F "Ey § HY € § § wa
a1 & gg W ghamm awrR &
Fafaa & HIT 39 g ArAe § oEifiee
TaeAeE ghammr & g el . . .
(Interruptions) | %?E,‘ﬁ LECE s
g F A o g afew ferdr Sy
I gATR. & § ATE § W A9gA &
gag § oY a1 gATR e o WS @
FF "ag # e Al g@ER ¥
o &1 sae w8 e &)
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[gTo 1y FqT7 fog]

w3 a% gfew &1 | e ], gfed
AFsaee & @1y ar w9gd & qrg
THT T Fa¥ w7 & {7 adf & 1 e
% faams we ar tafaa 39 & at
gfd 7 FW IqE fqars FIAATE FET
§ oY ag TET Fdr AT g & aF
T GTHTL FT HIW &, qg AALA & gd H
FTH F39 & A0 AR AR FCET 2,
gma g @ i frgn g e &
I F wifad @, WK ag witq F49
A wAgL A qLFL faewe 7 aar
FFd & 9% fau arfasi &1 @gaer
Wt & F FF 79gd wv St It
AW §, Y ITH GAFHTC § ITHT G
Hfr Iqar € srawmw g oA o
wifs aR wRfrs Seamew o THET
W8T WWIT 9sdl § HIX HIINar
I F fgg & o a9y 91 WX Iy
F fgg & st zafad awae w9
fga, wage fgg ok 3w fga, @7 &
et ® qo@ T FTH FET § AT
qAEA F I fet oFr g & ag
qET aeq fgers § M amfay, | .

SHRI SANAT KUMAR RAHA
(West Bengal): One hundreq and
thirty workers have been arrested.

To T FAT {86 : 98 1 HAST-
g H 130 a9 1 Feardr 7 arg
FEr TS 2, TgF AT H g9 AN FY S
IMFI g, 98 I8 & fF 9q F e
2@ A TV A FO ART AT F o ;7
T AT ¥ gER qT F W9ER AT FE
Tzaw T afaw & @I oo gk
a1 fF Amdm geew 7 wEr 5o
AASTHE , ITH WY AT AT, IR AT 5
2, &1 g7 F & & e gu § ) g
aEETd wl gEwl ) zafar gg
FgAT FF wRa a9 ST &, 9%
faege T § 1 WIKT TR T AR
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araat ¥ smrew & AR gE g
e * fecdt qa¥ e agh ™ §
TR & agi qTAT N gErdT #3& wife
wurfag #%3 ¥ ¥ gaees §1 wgr
s gfae & Tedwaww #7 a| g,
Ian w9 Gefaaa &g Femar aar g
o TE FIT FT qGAT g WX 397 Ifq
o9y T ¥ FIW FA | qIFAF F oAV
w9EE &1 T Fr5 AT 7w wreAr faegi
et =TT, IEw fow o1 a1 o
TET &, IgH IgHT AR gem

SHRI SANAT KUMAR RAHA:
What about payments delayed pay-
ments

Tlo TR FITHA g : ATAAIT 5387 7
FE 99 IBET TEY T WX AW
qTHIIF & AT . L.

SHRI SANAT KUMAR RAHA:
What about delayed payment?

i IqaRmfy : AT IFFT FAE
g aifsr

gro W Fa g : a8 ATAAT
s CIEHIA A & A T AIHAT
agt 20 frawar 1 my &)

DR. V. P. DUTT (Nominated): Mr.
Deputy Chairman, Sir, the hon. Minis.
ter has made a vesy fine speech, so
that the Reporters can report how
solicitous the Government is about the
welfare of the workers But the ugly
reality is such that he has to pick up
any newspaper of this country and
find out what is actually happening
in Faridabad, in Sonepat and other
places. Sir, the cavallier manner in
which this Government is dealing
with this is evident from the fact that
neither the Minister of Labour nor
the Minister of Home Affairs have
thought it fit to be here, and...

DR. RAM KRIPAL SINHA: I am

in charge of Labour.
L}
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DR. V. P. DUTT: I know that, I
said the Minister of Labour and Minis-
ter of Home Affairs. But 1 wish you
well. You are a gooq man.

PROF. S. NURUL HASAN (Uttar
Pradesh): All our good wishes are
with you.

DR. V. P. DUTT: But I am talking
of the Minister of Labour. Sir, when
the Janata Government was contesting
the last elections, Mr, Vajpayee made
a public speech in Delhi, where I was
present among the audience, in which
he said: When we come to power, we
will have such a system of Govern-
ment, such a system of society, that
the labour will not need to go on
strike, the employers will not need tn
resort to lockouts and that there will
be complete peace ang harmony in
our society. So they said they would
introduce ‘Ram Rajya’ Sir, the reality
of this ‘Ram Rajya’ is that increasingly
—increasingly, I say, and 1 would like
the Minister to controvert it—increas.
ingly. not in one part of one State or
another, but in all the Janata-ruled
States there is increasing violence and
repression of the working class. T
would like the Minister ta refute that.
It is not only Sonepat or Faridabad,
but it is happening at 50 many differ-
ent places..,

PROF. S. NURUL HASAN
bgd.

Gha~ia-

DR. V. P. DUTT:. And what has
happened in Swadeshi Mills in Kanpur
is in fact illustrative of what is hap-
rening in the rest of the country. I
would just like to read out one <en-
tence of a Special Correspondent’s
report in the ‘Sunday’ magazine of
February 12. He says:

‘...The real story of Swadeshi
Cotton Mills is one of workers’ en-
durance stretched beyond human
limits, of the employers’ bitter in-
fighting, skulduggery and goonda-
ism. of the corruption of a turncoat
Labour Minister and of the now

* familiar callous indifference of the

1828 RS-—4.
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Government, its institutions and its
officials to the grinding misery of
poor workers.”

Sir, you have just to substitute the-
Home Minister of Haryanaz and the
law and order authorities in Faridabad
for this and you have the same picture
as has been described in the magazine.
I would like to bring to your notice
what the Special Correspondent of the
‘Times of India’ writing from Farida-
bad says: o

“The atmosphere was a Surreal .
recapitulation of the ‘American Wild »

West'. This reporter observed a

member of the management walking

about with a double barrel shotgun -

im hand. Another person, accom-~ :

panying him, was carrying a long

sword sheated in a red velvet-lined

scabbard. There was a second double °

harre! gun resting on the wall ot the

nffice. The agitating workers, being -
pelted by the rain and hail, took -
shelter inside a covered hawker’s
handcart—not unlike the wagons -
used by nearly settlers in the ‘Wlld
westl "

.

The he says: -

“Halt a dozen policemen posted in
the premises allegedly ‘turned a -
blind eye’ while about a dozen
‘management goondas’ rushed in and -
out openly armed with swords, -
guns and spears.”

This is what has happened there I
would like to ask the Minister whether
it is not a fact that muach of this pro- °
bleti has arisen because, on the one -
hand, you are trying to foist a trade '
union on the workers ang secondly -
vou are using that opportunity to
please the management and to repres8
the workers. In fact, what happened -
is classical, The management hired
so-called security staff who, even aes '
cording to the police report, are of
shady character. They provokeq the
workers, fireq upon them and beat
them. Then the Bhartiva Mazdoor -
Sangh of the R.S.S. and their follow-
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ers are called in and they beat up the
workers while the law and order
authorities under the command of the
Home Minister of Haryana turned a
blind eye. This is precisely why so
much trouble has arisen in so many
places. I would like to know whether
it is also not a fact that while all the
trouble-makers who belonged to the
. management-run unions or the Bhar-
tiya Mazdoor Sangh are speedily being
been released whereas the workers be-
Jonging to other unions are harassed
and put behind the bars for dgys to-
gether and not given bail. T~ would
like to say that nobody in the world
has run industries and factories with
guns in their hands. Even the fascist
countries were not able to run facto-
ries and industries with single barrel
guns or double barrel guns or any
other kind of guns. I am not an ex-
pert in management. But I am a
student of human society. What kind
of a factory or what kind of an indus-
try are you going to run in this kind
of atmosphere of terror? Do you
think that any industrial production
can take place in this kind of terror?
I was talking to some enlightened
businessmen who have studieg some
modern methods of management. They
tell me that this is the most ridiculous
“kind of a situafion in which industries
and factories are sought to be run
with the help of the weapons. There-
fore, I will ask this. Will the Minister
ang will this Government tell the
Home Minister of Haryana and the
law angd order authorities there to
ensure proper security for the wor-
kers, to disarm the goondas there and
not to foist the R.S.S. wing of the
Bhartiya Mazdoor Sangh on the wor-
kers? That is one thing.

Secondly, Sir, I would like to knuw
as to how many trouble-makers nf
the management and of the BMS are
behing the bars and how many work-
ers belonging to the rest of the trade
unions were arrested. Even if they
have been released later, how many
of the two sides were arrested? And
thirdly, will the Minister, will the

[ RAJYA SABHA ]
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Central Government take the Mmitia-
tive for calling a conference of the
management and the workers repre-
sentatives here in Delhi and not in
Haryana because they have no con-
fidence in the law and order authori-
ties for partisan porposes. Therefore,
the image of the police by using il for
your partisan purposes, Aud this is
the classic manne; in whicih the im-
age of the police has been destroyed
by using the law and order yuthori-
tieg for partisan purposes. Therefore,
would you call a meeting here in Delhi
of the representatives of the workers
and the management in order to de-
tuse the situation, to provide security
for the workers and to ensure indus-
trial harmony?

10n

DR, RAM KRIPA], SINHA: Mr
Deputy Chairman, Gir, the learned
Professor has levelled many charges
which have ng basis. Sir, he says ‘that
the newspapers today are fuil ¢f re-
ports of labour trouble. Does the hon.
Professor. ...

DR V. P. DUTT: Thig ig not what [
said. I say that you can find out from
the wmewspapers as to what actually
is happening in the country. That is
what I am saying.

DR, RAM KRIPAL SINHA: Gir. I
am happy i, tel] the House, through
you, as to what ig actually happen-
ing Today the newspapers are free,
and they can write whatever they feel.

DR. V. P. DUTT: Is that an answer.

DR, RAM KRIPAL SINHA: I am
coming to that, Please wait. 1 did not
interfere when you were =peaking.
Sir, today the newspaperg arc free
from cemsorship anq when their cor-
respondents go there, whatever seems
to them to be true, they report and
we read it. Now, I hope, Sir. you
know that we are pot living in the
emergency The emergency is aver.
And it was during the emergency that
even factual reports were not publi~
shed.

(Interruptions) L}
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DR. V. P, DUTT: Are you going to
tell the workers that the emergency
is over?

DR. RAM KRIPAL SINHA: Sir, 1
am not yielding. If the newspapers
report freely, you should have no ob-
jection, And I can tell you that after
the formation of the Janata Govern-
ment, the industrial situation in the
country has improved far more than
what it was during the Congress re-
gime, (Interruptions) Sir, through
you, I would like to tell the House that
in the year 1970, due to strikes and
Jock outs, the man-days lost were 20.56
million. The man-days lost were 16.55
million in 1971, 20.54 million in 1972,
20.63 million in 1973, and 40.26 mil-
Jion in 1974.

SHRI YASHPAL KAPUR (Ultar
Pradesh): In 1974, they were respon-
sibile for it.

DR. RAM KRIPAIL, SINHA: I am
coming to that. Then, Sir, what is the
position this vear? It is 16 million and
odd, That is provisional.

(Interruptions)

AN HON'BLE MEMBEL:

about 1975 and 19767

What

SHRI YASHPAL KAPUR: Did you
count the Maharashtra Goverrnment
employees figures? Did you count the
UP teachers, doctors and local bodies
staft figures? What about Bihar
doctors? Your Labour Minister has
given a very misleading figure to the
country.

DR. RAM KRIPAL SINHA: The
hon, Member has asked aboutl the fi-
gures during the emergency.

(Interruptions)

SHR1 YASHPAL KAPUR: Are we
discussing the labour trouble 1y Sone-
pat or the Emergency?

DR. RAM KRIPAL SINHA: During
the emergency, in the first half and
seiond half of 1975, 21.90 million man-
days were lost and in 1976 also the
provisional figure of man-days lost
Was 12.80 million. This was
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allow the trade unions to function,
when you foisted your trade unions
on them. So, it is wrong to say that
there has been much of labour troub-
ble after the formation of the Janata
Party Government,

(Interruptions)

SHRI YASHPAL KAPUR: Aie they
gomg to strengthen the trade unijon
movement in thig country which they
are already trying tg donunate? If
he is discussing about trade urions,
we could have a separate discussion.
Sir, I would request you to ask the
hon, Minister to confine himselt to
the subject matter,

DR. RAM KRIPAL SINHA: T an
not yielding.

SHRI YASHPAL KAPUR: We can
have atother discussion on trade

unionsg,

DR, RAM KRIPAL SINHA: As far
as creating better industrial environ-
ment is concerned, I cap assure the
hon, Professor that we are processing
a new labour legislation and we hope
to bring it forth soon and many of the
problems will be solved with the co-
operation of the hon. Members if the
Bill is passed. Sir, as far as the ques-
tion of foisting of trade unions is con-
cerned, the hon. Member has charged
that the party in power have foisted
trade unions on industries, I refute
this charge. It is a fact that during
the last 30 years the trade union which
supported the then Government was
given preference and at times the man-
agements were forced to recognise
only those unions which supported
the party in power. Now, due to the
changing political atmosphere, it is
true that a large number of workers
are changing their alignments and this
has nothing to do with the Govern-
ment. g

DR V. P. DUTT. The Minister
should not mislead. I did nct say that.
T said that the dominant univns weve
The CT.U. and the AILT.U.C: and
not the IN.T.U.C. Therefore you
please answer that question.
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DR. RAM KRIPAL SINHA: I am
coming to that, Sir, he says that the
Government are trying to foist 3 par-
ticular trade umion. Thig is totally
wrong. There is nothing like that Of
course, the labour situation iz Afuid
and a large number of workers arve
changing their alignments.

(Interruptions)

SHRI YASHPAL XKAPUTR: Sir, I
challenge the statement of the Minis-
ter. T can prove here and now that
they are hoisting their unions in UP.
The management of the . O.P.L. in
Rishikesh has been asked . the Re-
gistrar of trade unions, U P. to recog-
nise the Bhartiva Mazdoor Sangh
unions, whereas the IN.T.U.C. is still
in majority there.

DR, RAM KRIPAL SINHA: I um
not yielding.

(Interruptions)

MR. DEPUTY CHAIRMAN: Order
please.

DR RAM KRIPA], SINHA: Sir, I
can assure the hon. Member that so
far as these allegations are concerned
and so far as the prevalence of the
atmosphere of terror is concerned, all
this is wrong, We do not Lelieve in
the atmosphere of terror. The law
and order machinery is taking care
in Faridabad. As far as the use of the
police is concerned, the hon. Member
has said that the police is used for
partisan purposes. There i3 pno basis
for it. As fa, as the question of calling
of a meeting of trade union leaders
and representativeg of the ‘manage-
ments jg concerned, the appropriate
authority to be approached in this
case is the Government of Haryana
and if our good offices are required,
we may provide our good offices but
the thing will have to be tackled by
the Government of Haryana

sy aag: FT ag g 2
Sq1FIr XY wzAr g7 qifsd F
2 e afear s asmr A Fm Brgr 27

No reply

la)

Ram at Varanasi
MESSAGE FROM THE LOK SABHA

The Lokpal Bill, vo77

SECRETARY-GENERAL. sgir, 1
have t6 report to the House the fol-
lowing message received from the
Lok Sabhga signed by the Secvetary of
the Lok Sabha:

‘I am directed to inform Rajya
Sabha that Lok Sabha, at its sitting
held on the 20th February, 1978, has
adopted the following motion fur-
ther extending the time for present-
ation of the Report of the Joint
Committee of the Houses on the
Lokpal Bill, 1977: —

MOTION

‘That this House do further ex-
tend upto the last day of the pre-
sent Budget Session, thg time for
presentation of the Report of the
Joint Committee op the Bill to
provide for the appointment of a
Lokpal to inquire into allegations
of misconduct against public men’
and for matters connected there-
with. *.

REFERENCE TO ALLEGED DISRES-
PECT SHOWN TO SHRI JAGPVAN
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